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TO liV sjvw R f t  irriJ ?ft TO ^

’TT5»TT  ̂ fv  «WT ff ,
« n a T  ^  w f i n F R  ^  ^rrfij^, » n ft 

¥t 5T ,̂ f»5T % «rra ^
^  I »

Mil. SPEAKER: Under law, no one 
can luescribe a medicine unless h« 
bas a registration certificate- I do not 
think the minister has a certificate. 
Therefore, he cannot prescribe any 
medicine.

TW mVITO : *̂TT  ̂^T«S «TWW 
t  ■dfTOT t « ,

?ft t  TPft f ,  ^  f  H ?FT ^ I
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WRnTEN ANSWERS TO QUES
TIONS

Committee on Expansion Drought 
Prone Area Programme..

•706. DR. BAPU KALDATY: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Government pro
pose to appoint a Committee to ex
pand Drought-Prone Area programme 
while considering the 6th Plan and to 
consider resources, criteria period of 
selection of these areas; and

(b) since the drought pattern is 
changed, whether the definition of 
small and marginal farmers for Cen
trally administered sponsored scheme* 
in the selected areas is being recon
sidered?

THE MINISTER OP AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a)
No, Sir.

(b) The definition of small and 
marginal farmers In Drought Prone-
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Ar«M haa b«en racently raviaed to 
enlargini; its scope. A statement 
giving th« details ig laid on the Table 
of the Sabhk.

S tetea oD t

The revised definition of small and 
marginal fanners is operative in seveo

states, namely, Andhra Pradesh, 
Gujarat, Jammu and Kashmir, Kar- 
natska, Maharashtra, Haryana and 
Rajasthan out of 13 states covra^ 
under Drought Prone Areas Pro
gramme. Revised definition of small 
farmers as a result of which the scope 
has been enlarged, is as follows: —

(in he«.)

State Irrigated areas Dry areas

1. Andhra P r a d e s h ......................................................
2. Gujarat

(a) Arid areas—Kutch, Banaskantha, Mehsana *
(b) Semi arid areas—other DPAP distrias of Gujarat

I "50 3*00

3. Haryana—All DPAP district

4. J. & K. Do.
5. Karnataka Do.
6. Maharashtra Do.
7. Rajasthan

(a) Arid areas—(Bikaner, Jaisalmer, Barmer, [Nagaur, 
Churu, Jodhpu, Jalore, Pali) • • •

(b) Semi arid-areas—other distrirts of Rajasthan

1-50 7-00

1-50 3-00

1-50 7-00

1-50 3*00

1*50 3*00

1-50 3-00

I "50 7-00 
(lO'O in 

Jaisalmer)
1-50 3-00

For purposes of marginal farmers, 
half of the holding size identified as 
small holding will be treated as mar
ginal holding for the purposes of the 
subsidy under the programme.

In other D.P.ArP: states, small far
mers include farmers with land hold
ings only upto 2 hectares in terms of 
dry land or 1 hectare of class irrigated 
land. Cultivators with 1 hectare of 
dry land or \ hectare of class I irri
gated land are classified as marginal 
farmers.

*712. : WTT
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